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rates notified in  September, 1980.
The new rates of wagey will come
into effect from the date of issue of
the final notification, Qur endeavour
is to issue the notication sg early as
possible after consuiting the Minimum
Wages Advisory Board,
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Disruptive Forces

*151. SHRI SATYASADHAN
CHAKRABORTY: Will the Minister
of HOME AFFAIRS be pleased to
state;

(a) whether Government are aware
that disruptive forces, who are out
to destroy the secular and democratic
values created during the struggle for
Independence, have become very ac-
tive in varioug parts of the country

by raising the slogang of Hindu-
nation, Sikh nation and Muslim
nation; end

(b) if so, the steps Government
have taken to  politicallyy counter
these movements?

THE MINISTER OF HOME
AFFAIRS (SHRI ZAIL SINGH):
(a) Some communal minded organi-
sationg and individualgy have come
to Government’s notice for indulging
in objectionable activities omn the
basis of religion.





